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BEFORE THE NATIONAL GREEN TRIBUNAL W7 BENCH. AT £
ORIGINAL APPLICATION NO.43/2023(WZ)

Sagar Kantilal Devre Applicant

Versus

State of Maharashtra & Ors. ... Respondent

ADDITIONAL AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 4
MHADA PURSUANT TO ORDER DATED 03/02/2025 1S AS UNDER:

I. Mukesh Gunvantrao Deshmukh, being the Deputy Engineer of Respondent No.
4. Maharashtra Housing & Area Development Authority (MHADA), having my

office at Mumbai Slum Improvement Board, Mumbai, do hereby, on solemnly
affirmation state as under:

1. I say that the present respondent had filed its Reply Affidavit in this matter
on 02/02/2025. However, the annexures to this Affidavit are in Marathi
language, therefore this Hon’ble Tribunal vide order dated 03/02/2025, had
directed this Respondent to file English translations of the said Annexures.

2. I say that in compliance of the said order dated 03/02/2025, this Respondent
is filing the English translations of the said annexures along with this
Affidavit. T say that there are total five NOCs granted by the Collector for
the impugned constructions. The details of the five NOCs granted by the
Collector are mentioned below-

i, No.C/Desk-2/2A/ Land/ KV-395/2010 dtd.24.09.2010

ii. No.C /Desk-2/2A/ Land/ KV-527/2010 dtd.02.12.2010

iii. No.C / Desk-2/ 2A/ Land/ KV-24 /11 dtd.14.03.2011

iv. No.C / Kavya-2/ 2A/ Land/ KV-262/ 03 dtd.16.08.2003
No.C / Desk-2/ 2A/ Jamin/ KV-293 / 04 dtd.19.07.2004

3 These NOCs along with their respective English translations are hereto
Annexed and marked as Annexure ‘A Colly’.

4. 1 say that the office of the Collector, Mumbai Suburban District, has also
mentioned in their letter dated 07/11/2017 all the above NOCs written to the
Authorities mentioned in the said letter. The English translation of the same
is also annexed herewith and marked as Annexure B.
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. the deponent above-named do solemnly affirm that all that is stated in this
Affidavit 18 tru':: to th.e best of my knowledge and belief, which is based on
the rcs;:o:"ds available in respect of the issue involved in the above-captioned
Application. Nothing false has been stated herein.

Solemnly affirmed this .... day of April 2025 at Mumbai.

N

Mukesh Deshmukh

Deputy Engineer, MHADA

BEFGCRE ME

SHAILENDRA K. SHARMA
BA,LLE

DVOCATE & NOTARY'
~ (GOVT. OF INDIA) ~

SHAILEHORA K. SHARNA iNotary Savt. of Incia)

_l“l_ll-ﬂ“hhﬂﬂmu_-_mq

50500 7720 91 ApR. ",'; DZIF




1196

Ay TN — o o -
[FEETRTEHICT, o1 UV G- aises &

IS T T, Qo F1 TAET, VT IR, Al (), o3-%oo ol R
'{ﬂﬂ’ﬁ REUUELRR, TFaT : QUL KoYy, :!ﬂ?-r cnllcctnmsd@gmml com

- S — T i i — T —, - - -

: rﬂf’m'u'f nrf‘mﬁm'ﬁﬁ: naf?a
f“ H% . 0Ww/e%/30%0

wfe,
v IYenisr (ariv/Assn, s
Q. TR arfirdan,
Termt waT, FR (), §at — L.
Y. TS ST, S, GE{ES TRt
¥. freer e sfusrt, gad s fere

Y. ORI ol ({61S)
& TTIX ST TSR, THS

fare : S {EjE a1 Hot AT 7.9, 130 mifter arfammoriEE..
TWEW @ R) qT HIAAATS TH THIEHT U [€.0/04 /3028
) M. mwﬁﬂmﬂmﬂzmﬁm
HIE gl o/Rok\s
IqET WEH W, S A AT Wer o @ uiais! |idda At AR,
A qeie a1 o A T, 130 a7 fraedie! fafay SetatdE S
HoFdia SYH HOAS! FTET STl o YA Y TR T=ierd IET R -
TWHa I FE AR, A FEEAS ATeRg qUrTe AT Tl qeed AR

WU g1 HIAaral A1-83d [HTHd hedre fGad.

@[ SEedN | ALEEHA O4T | AN H. | W@ | anes | e
.| 9 . T oo | s T | qEoTRr i i
i Taem g | Gritwm et . gty
: aﬂ% 3216511 5.
' |
mml'ﬂﬂ%ﬁ—" | t3Re® |9 | T® -
Jﬁgaﬁm Sfrdar, TeTeT T
(eRlWRete r 4

.R¥/oRRere

BEAGE IR RWRe & | AT
- T, ATAER | AT, =rst |
YLRe/Re '
f&.03/23/30%0 | -

DD eck2A\knviL R7 - 16 dne




TR [ Temrg | o R @ | W G |
‘ A/ wa, s | BTdarn, wmrm |
" X/ | |
\ Ft.t“f“ﬁf?it_tq_- ~ '. l = —— L (-
"y | Fiyerat. 33 |, Tt wee | wEres F'e3vo | arerEn=g
| srdrrei- A, | sy
L | ¥wY/ed THAES (afarony, A |
|| R38AY/Re0C - R
Ly | dYesatS | AR Tole | Tremr e | 30 o7 | §am
HIa-I§Y03 |, FThnsT | FHETOT
| Rtgec/Reed | WEAR | . ) - X
T | SEEk/3 | B 96K a1t | et i | R3%0 F | =mEm |
| SEEETE- fag, s | atfiremr R J
| EAE TR |
T 1R/ow/Reo¥
! 1
|
|

o FEEA R Feyra e st Y, wardls dEnEnhd 91 HEeETs 1
TTEE UHTleT S12Y/ TR HRERY0 e et 9 AL a9 e s EnE
mwmwwmmm)mmm
SHEHTH HIAT I AL 2T T HAETAT T §Ha TR T HOIE A A2, a9
TS T TR ER T8 RIS & 31T HIvka! I FRUAET aiEea S8R

At {ES A1 el qdler L. R3O Hewdmed Sused SEigd
FruhHiETsT e gifasT HHis 164 o/0%\9 IEE 378, X Jiigahe SN TiEa SISl

HIATART i 2¢/22/0%0 THT
oz XA ‘&“gﬁ—‘ Fjééﬁ“\\w *t,J
> ﬁ?‘mm‘?‘“lf - o @ 3"

— ; Ra, ° =il e,
eitay Ar. faeafiat ﬂ'alhld‘:) 'ﬁ"ﬂiW‘ﬂa‘ﬁﬁT

qqé - Yoo o049,

r




o  EXMIB
Office of the Collector, Mu mbai Suburban s—pe

\doumistraty e Bulding, 1TOth | oo, Government Colony. Bandra (1 ast). Mumbai- <100

051 Tel 26556790, 1 ax 26356805, E-mal: 1
1-"\"
\\
)
g) puty Collector (Add. Tat). Mulund

Accutive Fngieer. Mumbair Stam Improvement Board.

R,
A ambar Housing Building. Bandra (last). Mumbat - 51,
3. Assistant Commissioner, 1 Ward. Brihanmumbuar Municipal Corporation
P P
4, District Planning Ofhicer. Mumbai Suburban District

5 lehstldar Kurla (Mulund)

6. City Survey Officer. Mulund

Subject : Regarding encroachments on plot bearing CTS No.1320.
Mulund. Taluka Kurla.

Relerence @ 1) This olfiee's leuer of even number de, 2000372016

2) Hon. Writ Petition No. 16302017 filed betore the High Court. Bombay -

Above referred Copy of above menttoned letter is enclosed herewtth for
casy reference.

On the plot bearing C 1S No. 1320: Mauje Mulund. Taluka Kurla, m
accordance with the request made by various representatives: no-objection
has been given subject to certain terms and conditions for the construction
of library. drinking water. social wellare center. gvmnasium purposes on
government plot.

When the record of this olTice is cheched . the cases where this office

seems Lo have issued NOCs are mentioned in the table below:
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S s Name ol NOC sued to - € 1 Purpos Al I.I .
o ollice Represen  (he department S ¢ 301 mn .ﬂ:b‘ o~
nono RITLRS NoO etitio 4
o | euer N '/ 4
| no. and |
- date | | | eI
1 Cloles Shri lZxecutin e 13 | Social I -
B 2 2a lan | Sardar lngincer. 20 | Wellar |
| d od- | Tara MITADA C |e |
1395201 SinghM | Centre i *
| 0.did 1 | A | | |
24.09.20 | r |
‘ 10 * _ K i '
2 fCafe- ! Shri ~ Lxecutive I3 i Librar G | - |
’ .y 22aflan ' Charansi [:ngincer. I 02 1y
dod-  Ingh MITADA C
( 327.201 | Sapra. |
0.dud MIA f _'
212,201 | | ‘
0 o i -y | .
3B ofc- | Shri [xecutive 13 | Drinki  H [a .
. 22a'lan | Ramdas  I'ngineer. 20 | ng ' |
- deod-  Kadam. - MEADA f C water | |
124 11.dt MEA j connec
| . d ’ . | tion | *
| ' 14.03.20 | | | | .
1w UG (T i .
'4 "Cofc-  Smt. At 13 TLibrar - i
. 22a0an Dol Lngincer(maint - 20 |
diod-  Mahendr = cnance). T A
' 454:08.d 1 a Vailty. | ward
d | Corporat |
1 26.12.20 or |
5 Ciole- ' Shri. Districl 13 | Social - F s
| I 22a/lan 1 Kirit ' planning ollicer | 20 | Wellar | |
" ldiod- | Somaiya. ! A e |
262.03.d MP , centre | |
ud ' | \ | |
116.08.20 | | | l
. i03_ Mo | . | I
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<
¢ Colc- | Shr District 13 "Gym : b
2 2a lan ' Sardar planning officer 20
d od- Lary A\
203 04.d Sigh.
L M1 A
19.07.20 | .
\ 04 — : —— I T, X 1 — p——— | .

<

Q opics of all above mentioned letters are enclosed for casy relerence. Do
&‘y,f; cad 1.

~ It has come to the notice of this ofTice that the terms/conditions of the no
objection letier are not being strictly followed by this oltice through the
enforcement mechanism. Construction is expected to take place alter
abtaining the opinion of the Competent Authority (Municipality of
Brihanmumbai) regarding the permissibility of the proposcd use especially
[rom the planning point of view.

The no-objection letters ol this olfice hayve mentioned the condition that

the construction can be done only alter abtaining proper permission Irom
the Brihanmumbai Municipal Corporation. Also. according to the
prevailing government provision. it is mandatory 1o take proper prior
permission from the Municipal Corporation belore any eonstruction in the
municipal arca.

Writ Petition No. 1630/2017 has been filed regarding the unauthorized
constructions on the plot bearing CTS No 1320 Mauje Mulund No.13.No.of
Kurla. Photocopy ol said petition is attached. Observe it On the issues
related to vour office in the writ petition. appropriate action should be
tahen immediately as per rules and the action taken report should be
submitted to this office along with relevant documents belore 1812 2017,

Sl
(Dr. Nitin Mahajan)

Far the Collector. Mumbai
Suburbs
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TRUE TRANSLATION FR ARATHI TO ENGLISH  \¥.\
NN A
"\ )ﬂ/

No. C/Desk-2/2 A/Land/KV-395/2010"" NS

Date 24/09/2010

The Executive Engineer,

Mumbal Slum Improvement Board, Mumbal

Grihanirman Bhavan , Bandra (E),

Mumbai - 400 051

Sub: - Land : Mumbai Suburban District

Providing No Objection Certificate for
constructing Community Hall at
Survey No. 386, City Survey No. 1320
in front of the premises of Fire Brigade
of Village Mulund, Taluka Kurla.

Request of Hon‘ble MLA Shri Sardar

Tarasingh

Ref :- 1) Application dated 16/0 6/2010 of

. Hon'ble MLA Shri Sardar Tarasingh.

2) Report No. TAH /K-Land/ KV-.
927/10 dated 21/08/2010 of the

Tahasildar Kurla
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3) Report No. CS5/ AM/ Government

’) Premises Requisition/T.No. /B. No.
oty
\y 10/1508 dated 30/06/2010 of the
. City Officer

The Land bearing Suwéy No. 386 Part & consequent City
Survey No. 1320 at .village Mulund is owned by the
Government as per the Government Record. As per the 7/12

record area of the said land is 8 Acres 7 Gunthas & as per
the property card of City Survey No. 1320 C Area of 36445.7
Sq, Mtr. has been recorded. As per the report received from

the Tahaslldar Kurla & City Survey Officer Mulund the

premise which has been proposed is adjacent to the Fire
Brigade & in the location plan it has been shown in the

orange color after D. P. Road. It is observed that the said

premises has been reserved for Recreation Ground (R. G.)
~in the devieloprnent p!qn no. CE/47/BPES/Govt., /LOI dated
4/08/2007 with the Mumbai Municipal Corporation. As per
the report received the premises which has been proposed is
free fraﬁ encroachment & there is grass at presént on the

far;ﬁl'his is the present status of the said premises.
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Municipal Corporation, subject to the condition ™ to get first
sanction for the same of the Municipal Corporation” as
proposed maximum distance of 300 feet for constructing

community hall from MLA fund, no objection is 'being

granted to carry out the construction on the following
additional terms & conditions & similarly terms & conditions

of the Government Resolution No. Land- 2507/400/C.No.

164/ L-2 dated 3 June 2010,

1) The Ownership of the Area which wlll be used for the
purpose Social Welfare Centre will be of the
Government, if require by the Government it will have

to be handed over to the Government without anv

complaint.

2) Because of the construction proposed in the land rights

of any nature in connection with the land will not be

provided or such type of rights cannot be -proposgd.
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3) The Construction which has been proposed in the land

A

fé wlill be of temporary nature t« the Municipal Corporation
)

)u_ ] will have control on the Social Welfare Centre which will
o !

A /N be constructed.

>

4) The use of the proposed land will have to be made only
- for Soclal Welfare Centre. Land cannot be used for any
purpose. If such change will be made this order will be

consider to be cancel & land wlil be confiscated with the

Government.

5) The Social Welfare Centre which will be constructed on

tie proposed land will be open to the public of all caste,
religion & creed.

6) For the Construction of the proposed Social Welfare
Centre ftirther construction can be made only after

obtair'ifng appropriate construction permission of the

Mumbail Municipal Corporation.

7) This No Objection Certificate is being granted subject to

the final approval of the Government.

Sd/-
For Collector,

Mumribai Suburban District
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Copy to:-
1) Hon’ble Additional Chief Secretary (Revenue),

Revenue & Forest Department, Mantralaya, Mumbal-

32 - Respectfully submitted for information.

2) The Chief Engineer, Planning Department, Municipal
Corporation Head Office , 4™ Floor, Mahapalika.Marg,

Fort, Mumbai 1 - For information & necessary

action.

3) The Assistant Engineer, (Planning Department), T
Ward, Mumbai MUﬂiCipal Carporationr. GhatkOpar,

Mumbai- For Information & action.

4) The Tahasildar Kurla & City Survey Officer Mulund -

For further action.

2/- They are being informed that, they should take

care above terms & condition in the matter will not

-

be violated.
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TN

LT
;:\ 5) Hon'ble MLA Shri Sardar Tarasingh, Public Relation e
_'-..'_ Office, LBS Marg, Bhandup (W), Mumbai 78- }.ﬂ__“ L
o Forwarded for information.

6) District Planning Offlcer, Mumbal Suburban District,
‘Bandra- For information
Counterfoll _bears ___the Sd/-
élgnature of the Collector For Collector,

Mumbai Suburban: District

—————— —

TR%E/QOPY
ADVOCATE FOR :
Plgnt:ff! P ni

Rerpondent LAcemread.
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TRUE TRANSLATION FROM M/ = :’1.1‘5’5;'5
OFFICE OF THE COLLECTOR, MUMBATI SUBURBAN DIST % oo

th = ent Colonyss. f-?@‘ff'
Administrative Building, 10" Floor, Governm - _

Bandra (E), Mumbai- 51

Tel. No. 6556799, 6550111 Fax : 6556805

Email address: - collrmsd@yahoo.com

—— —_—

O.W. No. C/Desk-Z/ZA/Land/KV-S.?7/10

Date: 2/12/2010
To,

The Executive Engineer,

survey  No 1320 OPposite  Fire
Brigade, gat Village Mulund Tlaluka-
Kurla

Request of

the Hon'ble MLA Shri
Charansingh Chapla. |
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Ref ;- 1) Application dated 5/07/2010 of
| Hon'ble MLA Shri  Charansingh

Chanla.

2) Report No. TAH/K-Land/KV-920
/10 dated 28,10/2010 of the

Tahaslldar Kurla

3) Report No. CSOM/Government

Premises Requisition/ 1.S./C.No.
8/1974 dated 20/09/201Q0 of the

City Survey Officer.

4) Letter bearing O.W. No. Dy.E. -1 (E)
/ MSID /1000/10 ‘dated

28/04/2010 of the Dy. Engineer -1
- (E) of Mumbai Slum Improvément

Board, MHADA

The Land bearing Survey No. 386 (Part) consequent Clty

Suf“vey No 1320 C at Village Mulund is owned by

de'e:?q:lment of Maharashtra as per the Government Record.
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Ref :- 1) Application dated 5/07/2010 of
J Hon'ble MLA Shri  Charansingh
L |

T Chapla.

2) Report No. TAH/K-Land/KV-920
/10 dated 28,10/2010 of the

Tahaslildar Kurla

3) Report No. CSOM/Government
Premises Requisition/ I1.S./C.No.
| 8/1974 dated 20/09/2010 of the

City Survey Officer.

4) Letter bearing O.W. No. Dy.E. -1 (E)
/ MSID /1000/10 ‘dated

28/04/2010 of the Dy. Engineer -1
- (E) of Mumbai Slum Improvément

Board, MHADA

T_he Land bearing Survey No. 386 (Part) cons_équen& Clty

"S_urvey No 1320 C at Village Mulund is owned by

.Gﬁ.\ﬁeﬁjment of Maharashtra as per the Government Fiec:ord.

er
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As per the 7/12 record the area of the said premises /land Is (
/

- |
8 Acres 7 Gunthas & as per the property card of C.S. No. '.,-‘:E

\,

1320 C Area has been recorded as 36445.7 5q. Mtr. As per

the report received from Tahaslldar Kurla & City Survey

O_Fﬂcer Mulund the land/premises which has be_en proposed
Is adjacent to fire brigade & as per the location plan it has
been shown with the orange color after the DP Road. The
said premises as per the Development Plan CE/47/
éPES/éovt._fLOI dated <4/08/2007 of Mumbai Munlcipél
'dorporation i;: is observed that it has been reserved for
'Recreation Ground (R.G.) as per the report received the
: pi'emlses which has been proposed is free from the
encroachment & there is grass at present on the said |a

Acéordingly, it is the status of the said premises.

'As the premises proposed out of Citiy sSurvey’ No..' 1320

_C" at -Vlllaée Mulund has been reserved for Recreation Ground
(Fi.G.) in the development plan of the Municipal .énrporétion.
| Subject‘ to 'tr;‘e"c::nditicm to obtain first sanction f;::r the same
‘51’ the Municipal Corporation & as proposed maxlmum.at the
-.dlstance 300 feet for constructing “Library” from the MLA
f,umt «No objectlon permission is being granted for carrying

am.z,_ﬂﬁég construct.on following &additional terms & COHdI’CIDﬂS
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4. (74)
& similarly terms & conditions of the Government Resolution

No. Land /2507 /400/ C.No. 164 /L-2 dated 3 June 2010.

1) Ownership of the premises /area which will be used for

the purpose Library will be of the Government. If

observed necessary by the Government it will have to

the handed over to Lhe Government without aﬁy

complaint.

r

2) Because of the construction carried out in the proposed

land rights of any nature in connection with the said

=

w_lll not be provided or :.-j.uch type of rights cannot o

proposed.

- 3) The Construction which will be carried ‘out in the
proposed land will be of temporary nature. Munijcipal

Corporation will have control on the library which will

be constructed.

" 4).Use of the proposed land will have to be made for
“&ibrary only. The land cannot be used for any other

plhfparse If such change will he made this order will be



* i
ity
consider to be cancelled & land will be confiscated w » 3
the Government {éh}: 2
™ "\ i_l:.'.
LN
S) The Library which will be constructed on the propos ; & )
land will be Open to the public of all caste, religion &
creeld.
6) For the

construction of the

7

Proposed library for the
construction can be carried only after obtaining

dppropriate construction Permission from the Mumbai

Municipa] Corporation.

Mumbai Suburban District
Copy to:-

2¥Han’ble Additional. Chief Secretary (Revenue),‘ Revenue

Mantralaya, Mumbai- 32 -
R&&ﬁéqffuny submitted for Information.

& Ehrest Department,
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2) The Chlef Engineer, ( Planning Department), Municipal

Corporation Head Office, Fourth Floor, Mahapalilka

Marg, Fort, Mumbal- 1- For information & necessary

action.

' 3)The Assistant Engineer ( Planning Department), ' T

ward, Mumbal Municipal Corporation, Ghatkopar,

)
Mumbal-For Information & action.

4) The Tahasildar Kurla & City Survey Officer Mulund - For

further action.

2/- Théy are being informed they should take care that

above terms & conditions in the matter will not be

violated.

5)Hon’ble MLA Shri Charansingh Sapra, 9 Gala Nagar,
J.N. Marg, Near Mehul Cinema, Mulund , Mumbai-80-

‘Respectfully submitted for information.
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3

6) District Planning Officer, Mumbai Suburban D:stnci# :;

za

Mumbai- For information. \ :

" Counterfoil bears  the Sd/- % N

‘signature of the Collector For Collector,

Mumbai Suburban District

e e

’I‘Rt UE COPY
AD CATE FOR .
mefy?l-&mm#&egnr

APMMMndaM ¢
~rapondent | Accrsed.




1219

ﬁiﬁ'ﬁﬂﬁ,ﬁﬁéw?ﬁma@'&lﬁvw g

TVITEhIT §URA, 0 &1 ITHET, SO%T) aumge, arar (9 ) gas-u?e
Ph.6556799, 6550111 Fax 6556808 email adarets - eSNTRATT A lyahoo.com

—
= =

. v/ wrat /9 wafrymsiiir-2x/99

Previme ’K'-ﬂ'ﬂ 2 /2699
- A ‘.':‘_Il = LB 5——-—»
o) ayRasien -
s, "oy e X
11, {;/ w 5 |m:ﬂ:'ntfﬂ (=) % ‘\p(”/ . N
IQ’,_:_: 3 Hﬂ"‘ al YE_'“T bgs’_ : I.I“u‘\f\

fare =~ wftr = Had saae fre SN UI‘,... e —
. TET, T E[E Ao TH A 348, TALE. 395

= wTaT s Tare A groTn SR AT
T TTHS aTarT e vtETEe
O1. 8. IraEry way, RFraratras g oy fa= et

g :-%) 7T, sft. vroEre wEw, fa.a.w. i f1. 0/0¢/0r 0T =

st

) wafaerm, Fat aren ®. aR/p/AEA/ATE- R w/Ro
fe. eu/o0v/30%R TiSaT IFATH

3) T yaaR AfgeTd g wm. R ETSET AT
arreft/ oo/, 9/0¢R fF. o¥/20/30%0 TASHET

wm« (@) g7 FIRTE JUR 63D, T3 A"
ALEH. IJ9H-R ()7 |qT/33/%0 5. 3Jo/oe/30%0
At O

OIS q5iS Ui §F F. 3¢k T, AeHT .49, 30 F F AN A FORIGH oW
M AT Er AR, /23 WHIO I AT 8T ¢ TEHT ¢ 73 Uae 35T 31, 30 5§ Tasa
gixFHuOmt &5 IEYYY.9 SH. U9e TEE R, GEHeRR, Tl J TR YA FSSR, 50
aﬁaﬁammmﬂﬁﬁ wﬁwﬁﬁmmmﬂiﬁmﬁmmﬁﬁr
T TR 9 G e e S R e A TEAE ST &3 SRIRSNCnT
gigsereT . CE/%\/BPES/Govt./LOI f&. o¥/o¢/00w RHiet MR AEISTWS SSRwS 32
(FR o) T SRR e Ry 3. TS SREEIER WRiaa Setelt S AReRer Rt

T oS, T3 7. L3I0 F gHiT HENad Shetell A0 & Gicael fSe| ARESar

TR A (ITRCHL) Faar IR FEeiY o Uifeiehdl Wy Sept 80 91 e A TR

«ls IO 12:19:00 °M

D Qelnt|527-1doc



1220

STRTIRT e} T SR 300 GEET TR Preft | Qo | v e T .
AfTF-3W 0w/ Yoo/ M. REX/A-] X, 3 T oo Teftem ymwa Prorarmdier sl wrefiar o= @reiier
affa SrRY Swltar ST FROTAIE =7 T ehe GRaErETT 0t 4ef e,
R) YTUTGIY WRANTETSr STUTUET Jui=ar &HETEl Aretdl yrEAre e, O AEyaS ety
at fa=r TR I U st we.
) wefew A Seer wivemn St wiodt weeRd g Ifiei aTe §lomi
T AR ST T TR g R R e auR el

) mﬁaaﬁﬁammﬂmwnmwm Wmmvmm
e PrdsoT ke '

Y) mrfEe ST ST OGRS SOE 6. AT 197 35 TSR i Q0T
TR 9T IS $e WS FRY F TG ANGT YIET S8 S a5 '

W) e sifteftaR sy Jomt g & 1S St it e

&) WWWWWWWWWWW
FIYHT FIAT A5H-

\e) WETH AT TG WHII YN Siferey wr=acrean = g 2uamd 4a TR,

et 12V vreten w Seary TETEt AT s A T B

e,

2) o1, 9T g WhaE (989e), T69er 9 99 9y, 5, qﬂ—a?wmﬁﬁﬂﬁmw
R) TR Afgar (FESH 1 &99), TR & S+, ¥ O 59T, TRt 50T, we, J95-2
i QfEaERAar o SEvaE o7 HIEaR s
3) Wers Jdar (Pt foram) & fvm, dad mesrmrafee, sesiw, dag g s =
FRIGTE I
¥) TRIHERAR Fol S TR YROT i, qofe g gEier sraaniaiar
R/~ AT FHSTERT A W, WOt adtet 31l wreft=m vy Blomr St Areht <y s,
Y) °1. ER H. M F7H, fauw., get @wen, e, iwR, o & e s,
wifgaet (q2), Ha$-o Fiw Tifgdtemdar Ry,
%) Feer P sifuerl, Jag Iurme Resr, =iz ot wfecdedan

2a0kavi527-2-mrs 5 /._) .3 / ] }-
Tosultd




.
1221

| TRUE_ TRANSLATION FROM MARATHI TO ENGLISH

.

-

~ -’J OFFICE OF THE COLLECTOR, MUMBAI SUBURBAN DISTRICT,
- __‘-- .‘F
QS Administrative Building, 10" Floor, Government Colony,

Bandra (E), Mumbai- 51

Tel. No. 6556799, 6550111 Fax : 6556805
Emall address:- collrmsd@yahoo.com

—
| e— —_—— .

O.W. No. C/Des k-2/2A/Land/KV-24/11

Date: 14/03/2011

The Executive Engineer,

Mumbai Slum Improvement Board, Mumbai -

Grihanirman Bhavan, Bandra (E),

Mumbai- 400 051

Sub: - Land_: Mumbai Suburban District

Providing No Objection Permission for
constructing drinking Water Fountain
at the premises in front of Fire
Brigade at Survey No. 386 City
Survey No. 1320 at Village Mulund
Taluka- Kurla ‘

. Request of Hon'ble Shri Ramdas

Kadam, Member of the Legislative

Council.
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Application dated ZO/UB/JQL: cf

"N\

Flon’ble  Shri  Ra mdéhf_ﬂ?éa-r‘[,

e
Member of the Legislative Council

2) Report No. TAH/K/Land/KV-

1649/10dated 14/01/2011 of the

Tahasildar Kurla

3) Report No. CSOM/Government

Premises Requisition / I1.S5.B.No.
27/2089 dated 4/10/2010 of the

City Survey Officer

4) |etter Bearing O.W. No. Dy.E.-1
(East) /M.S.1.8./33/10  dated

30/8/2010 of the Dy.Engineer-1

(E) Mumbai Slum Improvement

Board, MHADA

. The Land bearing Survey No. 386 part & consequent City
Gusxey No. 1320 C at Village Mulund is owned by the

(Fovénaoment of Maharashtra on Government Record. As per
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7/12 record the ‘area of the sald premises/ land is 8 Acres 7

Gunthas & as per the property card of C.S. No. 1320 C the

Brigade & it has been requisition & as per the location plan

it has been shown in th-E orange color after D.P.Road. It is
observed that the sald premises has been reserved for
Recreation Ground (R.G.) In the development plan no.
EE/‘L?/BPES/Gﬁvt-. /LO1 dated 4/08/2007 of the Municipal

Corporation. As per the report received the area which has
. been proposed is free from encroachment & at present there

Is grass on the premises: Status of the land is as above.

Aé The Iand‘ which has been proposed out of City
.Survey iNo. 1320 C at 'viilage Mulund is reserved for
Recreation Ground (R.G.) in the development plan of the
Municipal Cnri:o['a‘tion, +5ubject to theé condition to get first
| approval for tt';e same of Municipal Corporation, as proposed
at maximum distance of 300 feet for constructing Drinking
Water -Fountaln out of MLA fund & as per the terms &
Eb'r'ﬁb’&ohs as per the Government Resolution Na. Land -

“Be PP NBW/C.No. 164 /L-2 dated 3 June 2010 & similarly
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ions No ObjECﬁE_Q';‘
following additional terms & conditio gﬁe‘
ing: out _

Permission is being granted for carrying

construction.

1) Ownership of the area which will be used for the

purpose of the Orinking Water Fountaln will be of the

Government. If require by the Government It has to be

handed over to the Government without any complaint.

2) Because of the Construction carried out In the proposed

land no rights in connection with the 1and will be

provided such type of rights cannot be proposed.

3) The Construction which  will be

4)Use of the Proposed land should be Made . only for

Prinking Water Fountain, The land cannot be used for

any other purpose, If such Change wijll
fhe said order will

MY will confisca ted with the Government. |

be made then

be consider to be calnc'elled & the
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5) Drinking Water Fountain which will be constructed on

the proposed land will be for all religlon, caste,.creed.

the Mumbal Municipal Corporation for the construction
of the proposed Drinking Water Fountain, further

construction can be carrled out.

| .. 7) This No Objection Certificate is being granted subject to

the final approval of the Government.

g)lf terms & conditions of this No Objection Permission

will be violated this no objection will automatically
stand cancelled.

Sa/-

For Collector,

Mumbai Suburban District

Copy to:-

1) Hon'ble Additional Chief Secretary (Revenue), Revenue
& :Forest. Department, Mantralaya, Mumbai- ‘32 -

Régflectfully submitted for Information.
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I EM
2) The Chief Engineer, ( Planning Department), Municlp

Corporation Head Office, Fourth Floor, Mahapalika

Marg, Fort, Mumbaij- 1- For Information & necessary

action.

N

3)The Assistant Engineer ( Planning Department), T

Ward, Mumbai Municipal Cnr_'pfnratfnn,_.'Ghatknpar,*

Mumbai-For information & action.

4) The Tahash'dar Kurla & City Survey Officer Mulund - For

further action.

2/- They are beihg informed they should take care that

above terms & conditions in the matter will not be

violated.

Member of Legislative

, Parshi Bunglow, Gokul Vihar, H Wing, Thakur

Complex, Kandivali (E), Mumbaij- 101 -

Submitted for
Haformation.
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| 6) District Planning Officer, Mumbal Suburban District,

Mumbai- For Information.

‘Counterfoll bears

the Sd/- B

signature of the Collector For Collector,

Mumbai Suburban’ District

TRUE _COPY

.M%; FOR :

F gy ns
Aprprelett-SrrmptrtrorSefendant
faypondent | Arnred.
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OFkico " Tho~g AN Cag
OFFICE OF DISTRICT COLLECTOR, MUMBAI

SUBURBAN DISTRICT |
Administrative Building, 10* floor, Guvex:nmen;?.ﬁ, i
Colony, Bandra ( East), Mumbai:- 400 O51., |
Phone 26556799, 6557807 Fax: 26556805 i\w

emailaddress: collrmsd@yvahoo.com

"
No:- C/Section 2 A/Land/KV'454\/\O~é
Date:- 26/12/2008

10,

Assistant Engineer (Maintenance),

T’ Ward, Greater Mumbau

Municipa! Corporation,

Lala Devidayal Marg, Mulund (West),

Mumbai-400 080.

Subject:- Land: Mumbai Suburban District:-

Regarding construction of Balwadi (Social

Welfare Centre on Government land

property opposite Fire-Brigade Centre
_ Gavhanpada. _ | h
Reference:- Your letter no. AEMT/678/GEN dated
'~ 13/10/2008.

Registered Society Rajnignadha Foundation has made
requested to Sau Jyoti Mahendra Vaity, Town Corporator,
Mulund for erecting Balawadi ( Social Welfare Centre) on
government land plot property opposite Fire-Brigade Unit
Gavhanpada. Hence Sau Jyoti Mahendra Vaity has
addressed letter to you on 19/09/2008 and requested for
grant of permission for erecting Balwadi (Social Welfare
Centre) on government land property op'posité Fire-Brigade
Centre Gavhanpada. However, as per your reference letter,

T'ahasildar, Kurla has taken inspection of the site of the
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( Mo
said land plot property and submitted his report under '
letter No. Tahasildar /K /Land/KV/1060/08 dateg.

15/12/2008.

Proposed land property is of city survey no. 13
sityated at Mauje Mulund and ownership property
gq;bnmcnt and that is reserved for recreation ground as
ﬁ’er your development layout plan. As per prnpnaed by the
Applicant Government has issued no objection for erecting
library instead of Balwadi ( Social Welfare Centre Jon land

property of 300 Square feet as per Governmment Resolution
No. land-25-7/400/Case No. 164 /land-03 dated

22/01/2008 subject matter to the following provision &

terms and conditions.

1) Area used for purpose of Library shall be uander right
of "ownership of Government. And if in future
government is required of the said land property, then

the possession of the said land property should be

hand. over to government without any objection or -any
obstruction.

2) Due to construction made in the subject land property
no any right or powers in respect of the said land
property shall be acquired by the concerned grantor.
Similarly, nobody shall be entitled to establish any
right of ownership or cdmmon interest or any claim in
respect of the said land property.

3) And construction made in the said land plot property
shall be in temporary nature and constructed library
on the said land plot property shall be controlled and
supervised by Greater Mumbai Municipal Corporation.

4) Similarly, use of the proposed land plot property shall
be done only for the library. And not to use for any
other purpose. And if any cha.nge is made in the use of

——
B ] =
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4

e said land property, . '_-.'Hle" oo
objection shall be treated as cancelled :m\:i nw-é

e
land property shall be returned to governin

5) Library erected on the subject land proper ty shmﬂ
allowed to people of all caste community and race
religion and creed, territory.

6) For construction of the said library, prior permissmn of
Greater Mumbai Municipal Corporation is Initial and
applicant shall not be entitled for the said construction
without prior grant of the said competent authority.

’ Sd/-( )

District Collector,
For Mumbai Suburban, District
Copy:- 1) District Planning Officer, Mumbai Suburbgz

District for information,
2) Town City Survey officer, Mulund for

information.
3) Tahasildar, Andheri for infnrmatiun:'
4) Deputy District Collector (Enc/Rev) Mulund for

purpose in th

information.
Hon. District Collector has Sd/-( )
signed on office copy - District Collector,

For Mumbai Suburban, District

e

TRUE_COPY

ADVOCATE FOR :

Plaintiff | Patition i
Appe
Respondent . endant |
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OFFICE OF THE COLLECTOR,
MUMBAI SUBURBAN DISTRICT

Administrative Building, 10th Floor, Government

Colony, Bandra East, Mumbai-S31

No.: C/Karya-2/2A/Zamin /Kavi-213 /04,

Dated 15/07/2004

To,
District Planning Officer,

Mumbai Suburban District,

Bandra.

Sub.: Land/Mumbai Suburban District

Regarding obtaining no objection permission to
construct a Gymnasium 1in place of a social
welfare centre at Survey No. 386, Town Survey

No. 1320 A, Mulund East.

Request of Hon. MLA Shri. Sardar Tarasingh.

Hon. MLA Shri. Sardar Tarasingh has submitted

a written application dated 6/7/2004 seeking

permission for construction of a Gymnasium instead
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of a social weltare centre on the land in question at

Survey No. 386, Plot No0.1320 A, Mulund East.

Hon. MP Kirit Somaiya has been granted
permission to construct a social welfare centre on the
said land subject to certain terms and conditions vide
No. C Work-2/2A/Kavi-262/03 dated 16/8/2003.
Hon. MLA Shri. Sardar Tarasingh has to construct a
gymnasium on the same land under his local
development programme from the MLA funds. It is
evident from the letter dated 19/6/2004 that the
Mumbai Municipal Corporation has given permission

to MHADA for this work.

However, this oifice has no objection to the
construction of a youth hostel in the area measuring
30 x 20 sq.it. opposite Mulund Fire Brigade, subject

to the conditions and conditions of the no-objection
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permission granted by this office on 16/8/2003.

Collector

For Mumbai Suburban District

Copy : 1) Submission of information to Hon. Principal

Secretary, Ministry of M.V.V.V., Mumbai-32

2) Submission of information to Hon. MP Shri.

Kirit Somaiya

3) Submission of information to Hon. MLA

Shri. Sardar Tarasingh
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OFFICE OF THE COLLECTOR,
MUMBAI SUBURBAN DISTRICT

Administrative Building, 10th Floor, Government

Colony, Bandra East, Mumbai-S31

No.: C/Karya-2/2A/Land/Kavi-262/03
Dated 26/08/2003
To,
District Planning Officer,
Mumbail Suburban District,

Bandra East, Mumbai-51

Sub.: Land Mumbai Suburban District
Survey No. 386 Pai, No. Bhd. 1320 A, No

Objection Permission to construct Samajas
Kalyan Kendra at Mulund East Regarding the
request of Hon. MP Shri. Kirit Somaiya.

[, MP Shri. Kirit Somaiya, have requested for
obtaining no objection permission for the construction

of a social welfare center on the subject land vide

letter dated 20 July 2003.
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In the present case, in view of the report received
from the N.Land Officer, Mulund dated 2/8/2003, the
property in Village Mulund, N.Land No. 1320 A is
government property and it comes under D.P. Plot No.
E/7 and the land is reserved for a playground. The
requested land i1s vacant and is shown in red color in
the site plan by the Area Surveyor. About 30 g 20 sq.
ft. of construction will be done for the construction of
a social welfare center in the land opposite Mulund
Fire Brigade and the expenditure for the construction
will be borne by the MP fund. No Objection Certificate
1s being issued for the construction of a Social Welfare
Center on the proposed site on the iollowing

terms/conditions.

1. The ownership of the said site will remain with
the Government and the said land will be taken back
by the Government whenever it deems necessary

without compensation and no compensation will be
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given. No right to any kind of government land can be

proposed due to the proposed work.

2. The construction of the site will be temporary in
nature. The use of the above facility will be open to all
citizens. Use of the government land for any purpose

other than the above purpose is not permissible.

3. It will be mandatory to obtain permission from
the Mumbai Metropolitan Municipality, which has

reserved the proposed site for a playground.

4. The said permission 1s being granted subject to

the final approval of the Government.

Sd/ -
Collector
For Mumbai Suburban District

Copy 1. Submission of information to the Hon.
Principal Secretary, Revenue and Forest

Department, Mantralaya, Mumbai

2. Submission of information to Hon. MP Kirit

Somaiya



